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ORIGINAL APPLICATION RO,382 of 1989
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ORDER .0F THE TRIBUNAL

The applicant herein is a Superintending Engineer s

Livepditoeretedie Commander Works Engineer, Visakhapatnam. He

has f£iled this application aggrieve@ by the order }i0.70001/

MES/SE/EIA dated 10.4.1989 issued by the Engineer-in-Chief,

" Army Headgquarters, Wew Delhi transfering him from Visakhapatnam

and posting at S01, CE (P) Fy, Secunderabad.

2. . The applicant contends that he was promoted as
Superintending Engiﬁeer'and posted to Commander Works Engineer,
Yisakhapatnam from- the pést of CE SC,.GEQEQEEEEEQQHG Pune and
assumed the higher rank on 3.5.1988. -As p=r the Headquarﬁer's
'Career Planning ;nd Fosting Policy' the normal tenure of G
executive appointmeﬁt is 2% vyears to.3‘years. By the impugned
o;der, hé has been mgved f;bm Viéakhppatﬁaﬁ even before
completion of one year's service on the ground of public
interest. - ?he applicant sﬁates‘that »x several officers viz.,
K.V.Krishna Murthy, Shri V.N.iehta, Shri D.V:Subba Rac and
Shri C.&.Dgekshit tWwho are quite seniors graet have béen staying
in Visakhapﬁtnam for longer periodsand they have not been
disturbed. The applicant states that consequent to his

transfer from Pune, he had shifted his family frem very

"recently in August 1988 and by the impugned transfer order,
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the education of his chiléren wéuld be affected. The applicant
also states thét he had submittéd a representation to the
Engineer-in-Chief on 22.4.1989 (Annexure—i) and it is yet to

be disposed of. Inasmuch aé the transfer is in viplation of
the 'Career-Planning and Posting Policy of MES Civilian
Officers ﬁecember-1987‘, he has_filed this application seeking

quashing of the imﬁﬁgned order.

3. We have.heafd the learned counsél fdr the applicant
4 y .

and Shri E.Madan HMohan Rao, Addl. CGSC.‘ The applicant made

é representation dated 22.4.1989 which is yet.to be disposed of,

The application is, therefore, premature under Section 20 of

the Administrative Tribﬁﬁals Act, 1985. The. learned céunsel

for the applicant states that‘the applicant is 'still continuing

to hold the post éndlno one else has taken charge of the new

post. Hewaswes, Having'regard'to the .circumstances and facts

stated in the applicaﬁion, we direct the respondents to

retain the applicant at his existing post £ill such time his

(.M W . .
representation is Ohenosee &6 on merits by the competent autho-
rity Gk JkQ?b*A. 4 .
4. With these directions, the application is dispuissRAof

as premature. There will be no order as to costs.

{Dictated in the open court.)
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